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BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONAL BENCH BHOPAL

Original Application No. 07/2022
and
Original Application No. 12/2022

IN THE MATTER OF:
SUBHASH C. PANDEY APPLICANT(S)
VERSUS
STATE OF M.P. & ORS RESPONDENT(S)

ACTION TAKEN REPORT ON BEHALF OF STATE OF MADHYA
PRADESH IN COMPLIANCE OF ORDER DATED 15.02.2024

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER :-

1. Issue raised in this application is alleged unauthorized, illegal construction
and encroachment on the reservoir land shown as Kaliyasot & Kerwa
reservoir in the territorial jurisdiction of District Bhopal (Madhya Pradesh).
It 1s further alleged that in the Bhopal Master Plan of 2005, which is
currently in force, the lands and forests around the Kaliyasot Reservoir up to
33 meter from the edge of the Reservoir is to be kept open for Green Belt.
That it is further alleged by the Applicant regarding the issue of movement

of Tiger and Leopard and other wild animals in the surroundings of the



Reservoir, which is adjacent to the Kerwa area of Bhopal, is a known
corridor of Tiger and Leopard, along with many other wild life species.
Hundreds of aquatic animals like Ghariyal, Crocodile and Tortoise in the
Kaliasot Reservoir are also at risk due to the said activities.
2. It is respectfully submitted that vide its order dated 15.02.24 was pleased to

order that :-

“ Rest of the respondent have argued that the representation is pending
before the High Level Committee for consideration. The High Level
Committee is expected to decide the application according to the rules and
pass an appropriate order. The very purpose of this application is
identification, demarcation and protection of wetland and removal of
encroachments. Respondents are directed to ensure the above works to be
completed within a timeframe. Learned Counsel for the State has sought a

further three weeks time to submit the report. Further Action Taken report
be filed before the next date of listing”.

3. It is respectfully submitted by the answering respondent no.1, that to
verify the status of compliance of the Hon’ble NGT orders a meeting of the
officers of the all concerned departments was convened on 15.03.24 in the
Chairmanship of the Principal Secretary Environment Department wherein
the concerned departments have submitted their respective Action Taken
Reports. Based on the compliance made available by the concerned offices,

the compliance by the State of MP is being submitted as under:-



4. Regarding the issue of the representations before the High Level Committee,
it is submitted that the State of Madhya Pradesh submitted its detailed
Action Taken Report on 14.09.23. In this report at Annexure R 1-1 (page
09-509) the State Level Joint Committee Report was submitted before the
Hon’ble NGT. As Annexure 8 (page 57-72) of this report, the notices
issued by the Bhopal Municipal Corporation to the illegal constructions in
the 33 meter buffers zone of the have been placed. One such notice was
issued vide letter no. 5358 dated 11.09.23 (page 68) to one Auroshikha
Education for the illegal construction of a fish farm. For the sake of brevity,

a copy of that notice is marked and placed herewith as Annexure R-1 again.

5. It is further submitted that with regard to the order passed by the Hon’ble
NGT on 20.09.23, M/s Auroshikha Education and Social Welfare Society
has submitted a representation before the Chief Town Planner of the Bhopal
Municipal Corporation on 22.09.2023. A copy of representation dated

22.09.23 1s marked and placed herewith as Annexure R-2. The office of the

City Planner, Bhopal Municipal Corporation has forwarded the said
representation to the Office of the Principal Secretary, Urban Housing &
Developmet Department on 16.02.24, a copy of which is marked and placed

herewith as Annexure R-3.




6. It is submitted that the said Auroshikha Education and Social Welfare
Society has not elaborated upon any grievance / grounds in its representation
and has made a request that no action in haste shall be taken against it
without providing an opportunity of hearing, for the removal of illegal
construction otherwise it will amount to contempt of the Hon’ble NGT
order. It is further submitted that the High Level Committee will grant an
opportunity of hearing to this party at the earliest to present its case before
the committee. The copy of the information provided by the department of
Urban Administration and Housing dated 15.03.24 is marked and placed

herewith as Annexure R-4. It is further respectfully submitted that no other

representation from the aggrieved respondents has been received so far for

the High Level Committee to decide.

7. It is further respectfully submitted that as far as removal of encroachments
are concerned, BMC has issued notices to the 11 illegal constructors on
private land in the 33 meter buffer zone of Kaliasote Reservoir, out of which
3 private owners have removed the illegal constructions themselves, 7 have
obtained stay from the Hon’ble High court of MP, Principal Seat at Jabalpur
and 1 person has filed its representation before the high level committee, as

have been submitted here-in before. The information provided by the office
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of city planner Bhopal Municpal Corporation dated 13.03.24 along with the
stay orders passed by Hon’ble High court marked and placed herewith as

Annexure R-5 (colly.).

. Regarding encroachment on government land in 33 meter buffer area of
Kaliasote reservoir, notices have been issued to the encroachers and cases
have been registered for 5 villages under section 248 of the LRC, as has
been submitted before the Hon’ble NGT in the earlier report dated 14.09.23

and further process as per law is being taken .

. Similarly for 33 encroachments in the 33 meter buffer zone of Kerwa, 18
were on government land and 15 were illegal constructions on the private
land as submitted in the earlier report. Cases were registered under section
248 of LRC for government land and notices were issued by gram
panchayats to private land violators. The SDM office of Huzur has informed
vide its letter dated 15.03.24 that final notices have been issued to the
encroachers of the government land in 33 m buffer zone of Kerwa reservoir.
It has also been submitted that looking to the ensuing Lok Sabha Elections, a
period of 90 days more may be granted for the removal of encroachments
from the government land. The letter dated 15.03.24 of SDM Huzur is

marked and placed herewith as Annexure R-6. The Janpad Panchayt of
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Fanda has also issued notice to the gram panchayat Berkhedi Bajyaft on
15.03.24 regarding removal of Community building that has been
constructed on government land in 33 m buffer zone of Kerwa reservoir, a

copy is marked and placed herewith as Annexure R-7.

10. The Gram Panchayats of Berkhedi Bajyaft, Bhanpur Kekadia, Chhapri and
Mendora have issued final notices to the private violators for giving their
explanation and removal of illegal structures by themselves, else the illegal
structures will be demolished and cost will be recovered from the violators.
Copy of notices dated 15.03.24 by the above mentioned gram panchayats to

a total of 15 violators is marked and placed herewith as Annexure R-8

(colly).

11. Pertaining to the management of sewage to curb water pollution in the
Kerwa reservoir, it was earlier reported that in Mendora village construction
of 2 DEWATS is under progress; in Mendori village construction of 10
leach pits and 1 DEWATS system is under progress; and in Kushalpura
village construction of 2 soak pits / end point structures for sewage
discharge has been constructed. Now the CEO Jila Panchayat office has
submitted the progress that the agency for the construction of 2 DEWATS at

Mendora village has been identified and agreement process has been
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completed. It has been reported that in Mendori village, out of 10 leach pits,
8 have already been constructed and remaining will be constructed soon, and
in Kushalpura village 2 soak pits / end point discharge structures have
already been completed. The progress reported by the CEO Jila Panchayat
office vide its letter dated 15.03.24 along with work orders and photographs

is marked and placed herewith as Annexure R-9 (colly)

12. The office of the Bhopal Municipal Corporation (sewage cell) has submitted
the progress pertaining to the control of sewage discharge in Kaliasote
reservoir. It has been informed that out of 1.25 MLD sewage joining
Kaliasote reservoir, work related to joining of 0.60 MLD of the sewage with
the existing sewage network at two places has been completed. For the two
remaining places respectively at Surajnagar nallah (0.20 MLD) and
Berkhedi nallah (0.45 MLD), bid have been invited for construction of
Packaged Sewage Treatment Plants having total capacity of 0.65 MLD, and
work order has been issued in favour of M/s Sawen Consultancy Services,
Lucknow for Rs. 2,21,50,000/- on 22.01.24. The execution period is 3
months. However issues pertaining to allotment of government land are

pending which are being sorted out in coordination with the office of SDM



13.T.T. Nagar and EE, WRD. The relevant information provided by the office
of BMC (sewage cell) dated 15.03.24 along with work order and design

maps of the proposed STPs is marked and placed herewith as Annexure R-

10 (colly).

14._An affidavit in support of the report is filed herewith.

Date: 17.03.2024 Respondent No. 1
Place: Bhopal / -
ace opa oy ;C/Vf;/'

/ Through Counsel

(Prashant M. Harne)
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IN THE MATTER OF:
Subhash C. Pandey Applicant(S)
Versus
State Of MP & Ors Respondent(S)
AFFIDAVIT

I. Hemant Kumar Sharma, S/o Shri M.H. Sharma, and Officer-in-Charge, working as

Dlrector (Tech), M.P. Pollution Control Bhopal, do hereby solemnly affirm on oath as under:

%, |~ 1. That I am Officer in Charge on behalf of State of Madhya Pradesh in the present

matter, and am fully conversant with the facts of the case and hence competent to
swear on this affidavit.

a - That I am filing a Action Taken Report in the aforementioned matter before this
/" Hon’ble Tribunal the contents of which are true and correct to the best of my
knowledge.

- That the contents of the Action Taken Report are true and correct to the best of my

knowledge and no material fact is concealed or suppressed.

AL \hrf@
DEPON ENT

VERIFICATION

NOTARIAL | the above-named deponent do hereby verify that the contents of the affidavit above are true

and correct.

.......

Signed and verified on this ___Day of March, 2024 at Bhopal (MP)
FZ) J?CLFWJ*
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Noted & Registered Serial
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Amount

(Rs/-)

dnks - 85gm - ph2j40851/2023|22-09-2023 |24 Private |[LAW003022092023011505
Valid along with certificate of the authorized officer.

Certified Copy Key|App. No. |Delivery Date Purpose/CRN

1
IN THE HIGH COURT OF MADHYA PRADESH

AT JABALPUR
WP No. 24059 of 2023

(VINIT AJMANI Vs MUNICIPAL CORPORATION AND OTHERS)

Dated : 22-09-2023
Shri Manoj Kumar Sharma - Senior Advocate with Shri Kabeer Paul -

Advocate for the petitioner.

Heard on the question of admission as well as on interim relief.

By the instant petition filed under Article 226 of the Constitution of India,
the petitioner 1s challenging the notice dated 11.09.2023 (Annexure-P/1) issued
under Section 307(2) of the Madhya Pradesh Municipal Corporation Act, 1956
by respondent No.2.

Learned Senior Counsel submits that as per the impugned notice, it is
clear that the petitioner before issuing the notice has not been given any
opportunity to submit his stand as the language used in the same reveals that the
petitioner has to first demolish the construction said to have been raised
unauthorizedly and come within the 'no construction zone' i.e. 33 meters from
Kaliasot River/Kaliasot Pond. He submits that factually the construction raised
by the petitioner is much beyond the limit as has been shown in the impugned
notice. He further submits that the petitioner has not been given any opportunity
of hearing even to submit his stand before the authority so as convince them
that the alleged construction is not unauthorized. He submits that under such
circumstance, the impugned notice is illegal and issued in violation of principle
audi alteram partem and if interim protection is not granted in favour of the
petitioner, then there is every likelihood that the alleged construction of the
petitioner shall be demolished.

In view of the above, let notice be issued to the respondents on payment

Signature-Not Verified
Signed by’ SATYAPAL KORI
Signing time? 2¢-Sep-23

6:42:29 PM D



Amount

(Rs/-)

dnks - 85gm - ph2j40851/2023|22-09-2023 |24 Private |[LAW003022092023011505
Valid along with certificate of the authorized officer.

Certified Copy Key|App. No. |Delivery Date Purpose| CRN

2
of process fee within a period of three working days by RAD mode, returnable

within four weeks.

By way of mterim measure, till next date of hearing, operation of
impugned notice dated 11.09.2023 (Annexure-P/1) shall remain stayed with a
clear understanding that till next date of hearing the alleged construction relating
to the petitioner shall not be demolished.

List this case along with other connected cases in the week
commencing 16.10.2023.

Certified Copy Today.

(SANJAY DWIVEDI)
JUDGE

Devashish

Signature-Not Verified

Signed by SATYAPAL KORI
Signing time 27-Sep-23
6:42:29 PM D



Amount

(Rs/-)

Srat - s87c - ixv2 |40865/2023(23-09-2023 (24 Private [LAW003023092023010048
Valid along with certificate of the authorized officer.

Certified Copy Key|App. No. |Delivery Date’ Purpose|CRN

1
IN THE HIGH COURT OF MADHYA PRADESH

AT JABALPUR
WP No. 24144 of 2023

(SUDHIR GUPTA Vs MUNICIPAL CORPORATION BHOPAL AND OTHERS)

Dated : 22-09-2023
Shri Manoj Kumar Sharma - Senior Advocate with Shri Kabeer Paul -

Advocate for the petitioner.

Heard on the question of admission as well as on interim relief.

By the mnstant petition filed under Article 226 of the Constitution of India,
the petitioner is challenging the notice dated 11.09.2023 (Annexure-P/1) issued
under Section 307(2) of the Madhya Pradesh Municipal Corporation Act, 1956
by respondent No.2.

Learned Senior Counsel submits that as per the impugned notice, it is
clear that the petitioner before issuing the notice has not been given any
opportunity to submit his stand as the language used in the same reveals that the
petitioner has to first demolish the construction said to have been raised
unauthorizedly and come within the 'no construction zone' i.e. 33 meters from
Kaliasot River/Kaliasot Pond. He submits that factually the construction raised
by the petitioner is much beyond the limit as has been shown in the impugned
notice. He further submits that the petitioner has not been given any opportunity
of hearing even to submit his stand before the authority so as convince them
that the alleged construction is not unauthorized. He submits that under such
circumstance, the impugned notice is illegal and issued in violation of principle
audi alteram partem and if interim protection is not granted in favour of the
petitioner, then there is every likelihood that the alleged construction of the
petitioner shall be demolished.

In view of the above, let notice be issued to the respondents on payment

Signature-Not Verified
Signed by SATYAPAL KORI
Signing time? 2#-Sep-23

11:17:37 AMD



Amount

(Rs/-)

Srat - s87¢ - ixv2 |40865/2023(23-09-2023 (24 Private [LAW003023092023010048
Valid along with certificate of the authorized officer.

Certified Copy Key|App. No. |Delivery Date’ Purpose| CRN

2
of process fee within a period of three working days by RAD mode, returnable

within four weeks.

B y way of interim measure, till next date of hearing, operation of
impugned notice dated 11.09.2023 (Annexure-P/1) shall remain stayed with a
clear understanding that till next date of hearing the alleged construction relating
to the petitioner shall not be demolished.

List this case along with W.P. No0.24059 of 2023 in the week
commencing 16.10.2023.

Certified Copy Today.

(SANJAY DWIVEDI)
JUDGE

Devashish

Signature-Not Verified

Signed by SATYAPAL KORI
Signing time 2#-Sep-23
11:17:37 AMD
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1
IN THE HIGH COURT OF MADHYA PRADESH

AT JABALPUR
WP No. 24111 of 2023

(SHIKHA MAHENDRA SINGH Vs MUNICIPAL CORPORATION AND OTHERS)

Dated : 22-09-2023
Shri Manoj Kumar Sharma - Senior Advocate with Shri Kabeer Paul -

Advocate for the petitioner.

Heard on the question of admission as well as on interim relief.

By the mnstant petition filed under Article 226 of the Constitution of India,
the petitioner is challenging the notice dated 11.09.2023 (Annexure-P/1) issued
under Section 307(2) of the Madhya Pradesh Municipal Corporation Act, 1956
by respondent No.2.

Learned Senior Counsel submits that as per the impugned notice, it is
clear that the petitioner before issuing the notice has not been given any
opportunity to submit his stand as the language used in the same reveals that the
petitioner has to first demolish the construction said to have been raised
unauthorizedly and come within the 'no construction zone' i.e. 33 meters from
Kaliasot River/Kaliasot Pond. He submits that factually the construction raised
by the petitioner is much beyond the limit as has been shown in the impugned
notice. He further submits that the petitioner has not been given any opportunity
of hearing even to submit his stand before the authority so as convince them
that the alleged construction is not unauthorized. He submits that under such
circumstance, the impugned notice is illegal and issued in violation of principle
audi alteram partem and if interim protection is not granted in favour of the
petitioner, then there is every likelihood that the alleged construction of the
petitioner shall be demolished.

In view of the above, let notice be issued to the respondents on payment

Signature-Not Verified
Signed by SATYAPAL KORI
Signing time? 2#"Sep-23

11:18:58 AMD
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of process fee within a period of three working days by RAD mode, returnable

within four weeks.

B y way of interim measure, till next date of hearing, operation of
impugned notice dated 11.09.2023 (Annexure-P/1) shall remain stayed with a
clear understanding that till next date of hearing the alleged construction relating
to the petitioner shall not be demolished.

List this case along with W.P. No0.24059 of 2023 in the week
commencing 16.10.2023.

Certified Copy Today.

(SANJAY DWIVEDI)
JUDGE

Devashish

Signature-Not Verified

Signed by SATYAPAL KORI
Signing time 2#-Sep-23
11:18:58 AMD
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IN THE HIGH COURT OF MADHYA PRADESH

AT JABALPUR
WP No. 24101 of 2023

(ARVIND AGRAWAL Vs MUNICIPAL CORPORATION AND OTHERS)

Dated : 22-09-2023
Shri Manoj Kumar Sharma - Senior Advocate with Shri Kabeer Paul -

Advocate for the petitioner.

Heard on the question of admission as well as on interim relief.

By the mnstant petition filed under Article 226 of the Constitution of India,
the petitioner is challenging the notice dated 11.09.2023 (Annexure-P/1) issued
under Section 307(2) of the Madhya Pradesh Municipal Corporation Act, 1956
by respondent No.2.

Learned Senior Counsel submits that as per the impugned notice, it is
clear that the petitioner before issuing the notice has not been given any
opportunity to submit his stand as the language used in the same reveals that the
petitioner has to first demolish the construction said to have been raised
unauthorizedly and come within the 'no construction zone' i.e. 33 meters from
Kaliasot River/Kaliasot Pond. He submits that factually the construction raised
by the petitioner is much beyond the limit as has been shown in the impugned
notice. He further submits that the petitioner has not been given any opportunity
of hearing even to submit his stand before the authority so as convince them
that the alleged construction is not unauthorized. He submits that under such
circumstance, the impugned notice is illegal and issued in violation of principle
audi alteram partem and if interim protection is not granted in favour of the
petitioner, then there is every likelihood that the alleged construction of the
petitioner shall be demolished.

In view of the above, let notice be issued to the respondents on payment

Signature-Not Verified
Signed by SATYAPAL KORI
Signing time? 2#-Sep-23

11:20:03 AMD
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of process fee within a period of three working days by RAD mode, returnable

within four weeks.

B y way of interim measure, till next date of hearing, operation of
impugned notice dated 11.09.2023 (Annexure-P/1) shall remain stayed with a
clear understanding that till next date of hearing the alleged construction relating
to the petitioner shall not be demolished.

List this case along with W.P. No0.24059 of 2023 in the week
commencing 16.10.2023.

Certified Copy Today.

(SANJAY DWIVEDI)
JUDGE

Devashish

Signature-Not Verified

Signed by SATYAPAL KORI
Signing time 2#-Sep-23
11:20:03 AMD
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IN THE HIGH COURT OF MADHYA PRADESH

AT JABALPUR
WP No. 24098 of 2023

(MAMTA YADAV Vs MUNICIPAL CORPORATION AND OTHERS)

Dated : 22-09-2023
Shri Manoj Kumar Sharma - Senior Advocate with Shri Kabeer Paul -

Advocate for the petitioner.

Heard on the question of admission as well as on interim relief.

By the mnstant petition filed under Article 226 of the Constitution of India,
the petitioner is challenging the notice dated 11.09.2023 (Annexure-P/1) issued
under Section 307(2) of the Madhya Pradesh Municipal Corporation Act, 1956
by respondent No.2.

Learned Senior Counsel submits that as per the impugned notice, it is
clear that the petitioner before issuing the notice has not been given any
opportunity to submit his stand as the language used in the same reveals that the
petitioner has to first demolish the construction said to have been raised
unauthorizedly and come within the 'no construction zone' i.e. 33 meters from
Kaliasot River/Kaliasot Pond. He submits that factually the construction raised
by the petitioner is much beyond the limit as has been shown in the impugned
notice. He further submits that the petitioner has not been given any opportunity
of hearing even to submit his stand before the authority so as convince them
that the alleged construction is not unauthorized. He submits that under such
circumstance, the impugned notice is illegal and issued in violation of principle
audi alteram partem and if interim protection is not granted in favour of the
petitioner, then there is every likelihood that the alleged construction of the
petitioner shall be demolished.

In view of the above, let notice be issued to the respondents on payment

Signature-Not Verified
Signed by SATYAPAL KORI
Signing time? 2#-Sep-23

11:21:06 AMD



Amount

(Rs/-)

€97j - 3tcb - mvgx |40868/2023(23-09-2023 (24 Private [LAW003023092023010057
Valid along with certificate of the authorized officer.

Certified Copy Key|App. No. |Delivery Date’ Purpose| CRN

2
of process fee within a period of three working days by RAD mode, returnable

within four weeks.

B y way of interim measure, till next date of hearing, operation of
impugned notice dated 11.09.2023 (Annexure-P/1) shall remain stayed with a
clear understanding that till next date of hearing the alleged construction relating
to the petitioner shall not be demolished.

List this case along with W.P. No0.24059 of 2023 in the week
commencing 16.10.2023.

Certified Copy Today.

(SANJAY DWIVEDI)
JUDGE

Devashish

Signature-Not Verified

Signed by SATYAPAL KORI
Signing time 2#-Sep-23
11:21:06 AMD
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1
IN THE HIGH COURT OF MADHYA PRADESH

AT JABALPUR
WP No. 24093 of 2023

(AVDESH AGRAWAL Vs MUNICIPAL CORPORATION AND OTHERS)

Dated : 22-09-2023

Certified Copy Key [App. No.  |Delivery Date Purpose| CRN

Shri Manoj Kumar Sharma - Senior Advocate with Shri Kabeer Paul -

Advocate for the petitioner.

Heard on the question of admission as well as on interim relief.

By the mnstant petition filed under Article 226 of the Constitution of India,
the petitioner is challenging the notice dated 11.09.2023 (Annexure-P/1) issued
under Section 307(2) of the Madhya Pradesh Municipal Corporation Act, 1956
by respondent No.2.

Learned Senior Counsel submits that as per the impugned notice, it is
clear that the petitioner before issuing the notice has not been given any
opportunity to submit his stand as the language used in the same reveals that the
petitioner has to first demolish the construction said to have been raised
unauthorizedly and come within the 'no construction zone' i.e. 33 meters from
Kaliasot River/Kaliasot Pond. He submits that factually the construction raised
by the petitioner is much beyond the limit as has been shown in the impugned
notice. He further submits that the petitioner has not been given any opportunity
of hearing even to submit his stand before the authority so as convince them
that the alleged construction is not unauthorized. He submits that under such
circumstance, the impugned notice is illegal and issued in violation of principle
audi alteram partem and if interim protection is not granted in favour of the
petitioner, then there is every likelihood that the alleged construction of the
petitioner shall be demolished.

In view of the above, let notice be issued to the respondents on payment

Signature-Not Verified
Signed by SATYAPAL KORI
Signing time? 2#-Sep-23

11:22:09 AMD
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of process fee within a period of three working days by RAD mode, returnable

within four weeks.

B y way of interim measure, till next date of hearing, operation of
impugned notice dated 11.09.2023 (Annexure-P/1) shall remain stayed with a
clear understanding that till next date of hearing the alleged construction relating
to the petitioner shall not be demolished.

List this case along with W.P. No0.24059 of 2023 in the week
commencing 16.10.2023.

Certified Copy Today.

(SANJAY DWIVEDI)
JUDGE

Devashish

Signature-Not Verified

Signed by SATYAPAL KORI
Signing time 2#-Sep-23
11:22:09 AMD
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IN THE HIGH COURT OF MADHYA PRADESH

AT JABALPUR
WP No. 24123 of 2023

(SUSHMA PATHAK Vs MUNICIPAL CORPORATION BHOPAL AND OTHERS)

Dated : 03-10-2023
Shri Manoj Sharma - Senior Advocate assisted by Shri Kabeer Paul -

Advocate for the petitioner.
Shri Sanjay K. Agrawal - Advocate for respondents No. I and 2.

Shri Amit Sharma - Government Advocate for State - on advance copy.

Shri Agrawal, points out that Municipal Corporation, Bhopal, had
received a Demi Official letter dated 09.09.2023, from the concerned Sub
Divisional Officer (Revenue), who took measurement and pointed out that the
construction carried out by the petitioner is within 33 meters of full tank level of
Kaliasote pond..

Reading from Annx.P/2, which is copy of Bhopal Development Plan,
2005, published under the provisions of the M.P. Nagar Tatha Gram Nivesh
Adhiniyam, 1973, it is pointed out that Clause 4.47 (A), provides that minimum
50 meters space will be kept open from the edge of upper lake. In respect of
other lake, it is prescribed that 33 meters space from the lake edge shall be kept
open. Lake covered in this category are Kaliasote, which is the water body in
question involved in the present case.

It is also submitted that these measurements were taken as per the
accepted map provided by Water Resources Department to the officials of the
Revenue Department.

It is submitted that as per his mstructions, he has placed communication
made by the Sub Divisional Officer (Nazul) T.T. Nagar, Bhopal (M.P.), dated

09.09.2023, on record and in this list, name of the petitioner appears at Serial
Slgnatur(iNr'g erified



2

No.13, wherein, name of the village is mentioned as Khudaganj, name of the
owner is that of the petitioner and then Khasra Number is given as 59/1/11, 60,
61, 65, 105/66, measuring 0.1860 hectare, where a restaurant in the name of
"Hide Out Restaurant" is being run and managed by the petitioner. It is also
submitted that Revenue Department and Town and Country Planning are
necessary party. It is also submitted that even restaurant has been constructed
without competent permission and as such, it is an illegal construction.

It is also submitted that under Section 307 (5) of the Municipal
Corporation Act, petitioner has a remedy of approaching the District Court.

Shri Sharma, in his turn, submits that issue involved in the present show
cause notice Annx.P/1, is not in regard to illegal construction, but is in regard to
construction which is commg within the range of 33 meters as prescribed by the
Bhopal Development Plan, 2005.

After hearing learned counsel for the parties, for the present, it is
necessary that Shri Sharma, impleads Collector Bhopal, Sub Divisonal Officer
(Nazul) T.T. Nagar, Bhopal, Director, Town & Country Planning, M.P. Bhopal
and also the Engineer in Chief, Water Resources Department as a party, for
which on oral request permission is granted.

Let needful be done during the course of the day.

Shri Amit Sharma, learned Govt. Advocate seeks and is granted three
days' time to seek instructions in this regard and produce necessary documents.

In the meanwhile, petitioner's counsel is also directed to bring on record
copy of the order passed by NGT in Original Application No.135/2014 (CZ)
and 1.A.No.35/2023, decided on 11.08.2023.

Respondent/State is directed to clarify that where-from the term full tank

Signature-Not Verified
Signed by ASHWANI
AAAAAAAAA

Signing time:83-10-2023



3
level has come because the Bhopal Development Plan, 2005, in Clause 4.47,

does not use the term full tank level, but uses the term "From the Lake Edge".
Let these instructions be completed.
Let copy of the petitioner be also supplied to Shri Amit Sharma, during
the course of the day.
List this case on 11.10.2023 on top of the list.

Till then interim protection granted earlier shall continue.

(VIVEK AGARWAL)
JUDGE

A Praj.

Signature-Not Verified

Signed by: ASHWANI
PRAJAPATI
Signing time:03-10-2023

gning
18:13:41
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Update reply from CEO Zila Panchayat Bhopal regarding NGT Cave

Contention of Applicant

- On sewage treatment, it was briefed that out of the total 1.25 MLD of untreated sewerage Bowing
into the Kaliyasot reservoir, 0.60 MLD untreated sewerage has already been connected with the
existing sewerage network in October 2023. For remaining 0.65 MLD untreated sewerage. second

“call of Tender for 2 STPs (tender value of 3 cr) was opened on 20 12.2023 and Letter of Acceptance

" has been issued to the Li bidder on 02.01.2024 The work is expected to be completed w ithin 3 months

' from the date of issue of work order CEO Zila Panchayat Bhopal informed that in Mandora v illage.

' construction of 02 DEWATS is under tender process while in Mendori village, construction of 10
leach pits and 01 DEWATS is under progress. In Kushalpura village 02 soak pits/end poinl structures
for sewage discharge has been constructed Chief” Seeretary directed that the timeline be strictly
~adhered to.

e =

|
\
5 Update Reply
!

“ I- The agency for said work has been identified and the agreement process has been completed. Wor
| order agreement and photos are enclosed.

3 . g 3 ion
| 2- Out of 10 works 08 structure have been completed. Remaining will be completed soon. Sancatio

i. order photos and user group enclosed. ] .malic
3- In kushalpura village 02 soak pits/end point discharge structure is constructed for systematic

| disposal of grey water. Photographs and user group enclosed. _
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Office of the Executive Engineer, Rural Engineering Services, Division Bhopal
Old Searetariat Bhopal Pin code 462001

-

Annexare - L
(S comse 21 of Sexction 2 4T0)
LETTER OF ACCEFTANCE (LOA) . _
Letter No 25 Tender/RES/2024 ' Bhopal, Dated: 16.02-2024
To, T -—
M/s.Ashish Traders ' ' -
H.No 17, Gram Mundla,
District Bhopal
Pin Code 462044
M. NO. 9340679448 ' T -
Email ID av433617(@gmail.com -
Subject: Construction of Integrated Settler ABRF & AF 35 KLD & 70 KLD at Grain™
_ panchayat Mendora JP Phanda District Bhopal
Ref. Superintending Engineer, Rural Enginecring Services, Bhopal Circle Bhopal Letter
No

Dear Sir (s),

Your bid for the work mcntloncd above has been accepted on behalf of the‘Governor
of Madhya Pradesh at your bided percentage 2.00 below or at par the Bill of Quantmm md item
wise rates given therein.

You are requested to submit within 15 (Fifteen) days from the date of issue of this lcﬂcr

a. The performance security/ performance guarantee of Rs. 1,31,500.00 (in figures One Lac
Thirty One Thousand Five Hundred Only ) in words only). The performance security shall
be in the shape of term deposit receipt/ bank guarantee of any nationalized / schedule
commercial bank valid up to three months after the expiry of défects liability period.

b. Stamp Duty of Rupees 500.00 Should be submitted. -

c. Sign the contract agreement.

Please noreﬂvatﬂrenmeallowedforcarrymgoutmeworkmmtered in the bid is
04 months mdudmg rainy season, shall be reckoned from the date of signing the contract

agreement.
Signing the contract agrecment shall be reckoned as intimation to commencement. of work

and no separate letter for commencement of work is required. 'l‘hereforc,aﬁcrsxgnmgofthe
agrcunmgyoumduededmmnmmeEnmneaqn{hargehrmhngdmpmnofﬁmmﬂ |
necessary instructions to start the work. ' -

-y

Endorsement 9% /Tender/RES/2024 ' ‘Bhopal, Dateq: l&ﬁi-im
1. Superintending Engineer, Rural Engineering Services, Bhopal Circle Bhopdl.
2. Chief Executive Officer, Zila Panchayat, District Bhopal.

-
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Annexure — H

(See Clause-12 of Sectlon 2 — ITB & Clause 4 of GCC)

ORGANIZATIONAL DETAILS

(To be contaimed in Envelope-A) _
S. Particulars Detalls -
No. - .- \ -
| Registration number issucd by | Gf applicable scanned copy of proof of applhication.for
registration to the uploaded) -

Centralired Registration System of Govt.

shall have to be enclosed.

of M.P. or Proof of application for
| tiom
2 Valid  Registration of bidder in Registration No:- PWD230063447
appropriatc class through Centralized | Date:- 09/03/2023 (Scanned copy of Registration
Registration of Govi. of MP to be uploaded) Te |
3 | Name of om-hﬁhnﬂndi'idnall ASHISH TRADERS N o
Proprietary oy
Firm/ Partnership Firm :
4 | Entity of Organization PROPRIETOR -
Individual/ Proprietary Firm/ [ ASHISH VERMA
Partnership Firm Registered under
Partnership Act)/ Limited Company,
istered under the_Companmics Act- / :,
1956)/ Corporation/ Joint Yenture e |
5 | Address of Communication HOUSE NO 17, GRAM MUNDLA, “ .
BHOPAL, DIST-BHOPAL, MADHYA =
PRADESH, 462044 .
6 | Telephone Number with STD Code
7 | Fax Number with STD Cede
8 | Mobile Number 9340679448 -
Details of Antherired Representative .
10 | Name ASHISH VERMA
11 | pesi : ton PROPRIETOR -—
12 HOUSE NO 17, GRAM MUNDLA, .
Postal Address BHOPAL, DIST-BHOPAL, MADHYA
PRADESH, 462044 -
13 | Telephone Number with STD Code NA
14 | Fax Number with STD Code NA
15 | Mobile Nombet 9340679448 ~
16 . . -
E-mail Address . av433617@gmail.com N
Note-  In case of partnership firm and limited wmm certified copy of partnership deed/ Am'd’a of
Association and Memorandum of Association along with registration certificate of the company

For Ashish Traders =
3 Proprietor ..

Signature of Bidder with Seal _
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ASHISH VERMA
4__’_:——-

TIOUSE NO 17, GRAM MUNDLA,

BHOPAL, DIST-BHOPAL. MADHYA

RADESH 462044

A

23BTUPV729501ZB |

) oqiansn;-dav ‘?"“’“"
Date : 1Mhr20231

S
-
LY

63 : '
G Scanned with OKEN Scanner



. \:‘.:-\‘" - - _-f-~- SN .\&.ﬁ\ fo-im . :‘.J' by
by
'R AJAY STRVEY) |
LY g = etecae m( y 7
- " . - rva.w \,'., . :"’%\I
- he Bl G} D = ;
R e s R N e ) o vebye il Y _ Sl
Ry N o i o7 2 - y SO s oy A FSay e o
o0 & L - - \ o 1) QI p - Say - o o ]
R > - e = - R e R s~ L
R .«J;'w‘.' T & - ~' s - W w‘:d RS Gt ™ & S A B SN "b_.‘
N ik e + ROTARIAGS s ak LN s e i) L = .
a el aga P ips e xS gy © o . » ; < et
e, e ST IND
- Sy e OF T ) G R MR LA R ;:?"
- N . - - -t T ? f . 3 4
pREe ol R R Lo | R
) . 4 o ’ "y o -
3 g5 wi( o - A*“N N‘\;JU P
D S L © ""71 : 215 AW >, :
. R ?‘f‘.‘ el das ‘.\",,-\;-‘_'_ (""‘*’4":‘(' @ B oy R/ /A
' ¥ SRS TN A 5
. . < -y e 7 0T ‘\ et .
T LSS v g
N

14
[ 3
aif Anpexpre=B - -
? . (Soe e ) of Sacsion 1 STT)
| AFFIDAVIT |
(To be Contained in Envelope A)

: _ {On Non Judicial Stamp of Rs. 100) -
Uwe ASHISH VERMA who is/ are PROPRIETOR (status in the firm/ company) and competent for submission of

the'afjifaylt on behalf of M/S ASHISH TRADERS (contractor) do solemnly affirm an oath and

state th
ifwe am/fare fully satisfied for the coiTecIness of the centificates/records submitted in supportof the
respnse to noticeinviting e-tender .ND.

following information bid documents which are being submitted in
2023_RE$_322878_1 for Construction of lmted Settier ABRF and AF 35 KLD and 70 KLD at GP w
Panch phanda Bh (name of work) dated 29/01/2024 issued by theRural Engineering service] | Chief

Engineer-Zone Bhopal -RES] |SE-Orde Bhopal — RES{name of the department). _
ctness of following self-certified information/ documents

gwe am/ are fully responsible for the corre:
. “and certificates: =
. L That the self-certified information given in the bid document is fuily true and authentic. -
. 2 That:
and draft for cost of bid document and other

a -fém_deposit receipt deposited 35 earnest money, dem
e refeva documents provided by the Bank are authentic.
rmatign regarding financial qualification and annual turnover is correct.

tioh regatding vanous technical quaﬁﬁcatiom‘scorrect. B
. A tive of the undersigned and our firm/company is working in the department.
SR o OR
. ool g close relatives are working in the department: For Ashish Traders -
~\; he iy PostNO Present Posting NO
i }ﬁ;‘/ ﬁ*iﬂ?gm -
anr st ) /g ‘ . quuuwﬂhsddtkwm)
T i We, mm:m deponent do hereby certify that the facts mentioned in above paras 1to4are
correct 1p the best of my e and belief. ' For Traders  _
" Verified today 18/01/2024 (dated) atBHOPAL (placeh .o 5E=OR _ .
- I 4 WAL BY Te.l AT A;_.‘_,E‘:ésgmmremlh&al ofmgmw?l(ﬂddcr)
' ‘:_ ‘n_: Z. ' ; : _“:' 9‘_; :“"EI q: / . -
Laif = é /' . ’/.-‘ . L "
> - e by ooy AT
'i”.' Sar <k 1‘-'1 ;.11-
T W
L4 i .
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Tender In\iting Authority: DPE PWD PI'S8EHORE
Name of Wark: Construction of integrated Settier ABRF and AF 38 KLD and 70 KLD st GP Mendora Janpad Panchayst Phanda District Bhopal
Contract No: _
e ™ R ” 'y
1.00]ASHISH TRADERS(GSTN-NA) - 2084000.00 ~~2.00(§ 9,
£ . - he

OPEN BY M

Rate Coded By.Hs&iSh....lrnediryd
-l O % f\\.muo\kc\\ﬁ Len ¢, §2ned \ua\kLU

[ T o S A

AboveiBelow asper Sor. W.E.F. (i
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_/~Bhopal Circle
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= - :Dawats : -
.0 l?lame of Village : Mendor@ ;
3- Name pf Grampanchayat : Mendor@
“4- Name of Block B : Phanda =
5- Cost of work - 5.83 Lakh .
6- Name of Scheam _ : Panchayat Raj
) 7- Requircment of work - Treatment for gray water t
8- Technical Sanction . E.E.RES Bhopal o
9- Administrative Sanction- : Gram Panchayat

- RES SOR inforc ed from 11-04-2022

| aé” )=
AE. S&\gj{ .

fanpad Panchayat Phanda Janpad Panchayat Phanda

10-Work rates'
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3-10E-Providing and laying betow ground unp!asﬁcised. 4
. cine 1o with stand working pressure o: & kefem?2 scild
‘ 10 :5:313552 2nd 1¢-2335 including i
cingt015:5282 \.eavipg 19mm ! i

---z gigzs €O
Qo Az wrTnsealnng comiT
ansicn 3Y nzcessary fittings etc.

sod wermelexg
d seperately

jr.clete. £xcavatian i be pai

r 0D RM 210.50 1

5.206 1-{a) 110 mm diamete
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1- Name of W
ork
: Community Leach Pit,

= (Near Virendra Maran Dairy) | -
2- Name of Village A

: Mendori
3- Nam
e pf Grampanchayat : Mendori ;
4- -
Name of Block : Phanda
S5- Cost of work | 117539
,
6- Name of Scheam : Paa:hayat Raj -
7- Requircment of work : Treatment for gray water -
8- Technical Sanction : E.E.RES Bhopal- ~
9- Administrative Sanction : Gram Panchayat )
10-Work rates : RES SOR inforc ed from 11-04-2022 -
x{\: . “/
=4 ' Suts Engincer
Janpad Panchayat Phanda . Janpad Panchayat Phanda -

i

[

i
1

-
-
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Estimate Of Communily

fie _ Leach Pi ' {
me Of Village. 1 Pit &priy Waler Trealment sor res 11-04-2022
I No [Description ;
'Ho 5 o o Qua Rate Amount-
B ntity |
301b--E i
h 1b ' Earth work in bulk excavation { [ L -
Ocm in depth, 1.5m in width as well s
) . : ell as 10s N
| p n) including disposal of excavated soil 1d q(;“ ot |
' 20m and lift upto 1.5 ke
R .Sin, disposed soil to be levelled
ly dressed.</br>b (i) Dense or hard soil f
Road Work o
[— Excavation Pit ' L
o Drain g | 1 ars | ©=[1500] 4.7100 =
| I 1 6.000 aswlg 400| 1.2000 —
591001718  |1015.3

=T

|
?  1a13b -~ Providing and laying in foundatlch,; plinth
and under floors cement concrete with 40mm
nominal size graded:stone aggregates (.tr;étal) ifc ‘
ramming in layers and curing compOete:,
T

excluding cost of f(‘i)rm work</br>(b) C.C 1:3:6
(1cement, 3sand, Grpetal) .
]

K 31400 4 o97°|p.100] 0.0628 3692 231.86

Base

5 | 425¢c— Providing and placing in position RCC for
roof, beams, columns column footing lintels
chhajjas, balcony, stairs etc, excluding cost of
- |reinforcement but including centring, shuttering,
hing & curing etc.comp_lete.</br>(c) cC ’ -
d s‘t}me aggregate -—

proping, finis
1:2:4(1 cement, 2 sand, 4 grade
20mm nominal size} ! ;
| L/—-/_’/ i - L ,' )
"2 M f 1 | o7s| #® 0.100| 0.1130
B M 1 | o[ °“¢|0.100 0.0360 ‘
I~ t, 0.1490(5977.4 - 890.87
/ . N (1% -

—— [o04a— Providing and placing in position teSted

ing cutting, bendlng,

steel for R.C.C. work includi , be 3
pinding etc- as pef drawings and placing In position

complete uP to floor two level indqding cost of
pinding Wire and all wastege etc. complete;
- |<fbr>(b} Cold twisted / Hot rolled deformec /

; 7 Thermo mechanicaly treated steel bars

'
|
’
1
!
]

{
I

g // 1 o3| ™ 2.3550(86.6.  [203.947
: ! , 78.5 74 ___;',_,1
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.
.
R,

i fzr>(a) In cement mortar 1:3 -

s
each Fit —— X
1 2 X140| amo| 1 500 7.913| - 389.4 . 3081.24

/———f e
1504 -Demolition above G.L. upto Moot two level includ
disposa' of unserviceable materials within 100 it

metres lead. -

1504 b-(b) Unreinforce«: cement concrete upto 15 cm 0 " 0 o3 o3 |5 994.8 0.00

thrckness.

— g ‘

413 a - Providing qnd laying in foundation, plinth
and under floors cement concrete with 40mm
nominal size graded stone aggregates (metal) i/c

ramming in layers and curing complete )
excluding cost of form work</br>(a) C.C. 1:2:4
(1cement, 2sand, 4metal)

o of chomber : T [ 50| 05{0.100[0.025
. . B 0.025 4457.6 [111.44

63.25.106-Providing Indl laying below ground
unplasticised PVC pipé 10 with stand working pressure of 4

kg/cm2 soild waste pipcs confirming to 15:13592 and ,
15:4985 including jointing with seal ring conl"nﬁning to s
:5282 leaving 10mm gap for thermal expansion all
necessary fittings etc. complete. Excavation to be paid

) 0.0000| 576.0 |0.00

63.25.106.1-{a) 110 mm diameter OD RM 210.60 :
25-102-cProviding and laying below ground unplasticised
PVC pipe to with stand workingpressure of 4 kg/am?2 soild
waste pipes confirming 0 15:13592 and #5:4983
includingjointing with scal ring confirming to IS 15282
leaving 10mm gap for thermal expansionall necessary
«cavation to be paid seperataly.

fittings etc. complete. E

of 6.0000[75+— |a506

550 mm diameter OD (min. wall thickness 4.9rhm) 0
: r

25-103 Providing and laying cement concrete 13:6 (1
cement: 3 sand: 6 graded stoneaggregate 20 mm nominal -~
size) all-round PVC. pipes including bed concrete as -

perstandard design: .

i in. wall thickness 4.9mm 0 =
200 mm diameter QD (min h) ol €.0000 a2t T

55-102-cProviding and laying below grou_nd unplasticised
PVC pipe to with stand workingpressure of 4 kg/cm?2 soild

aste pipes confirming to 15:13592 and 15;4985 | -
«al ring canfirming to 15 :5282
nsionall necess:ary
be paid seperataty.

w
includingjointing with s¢
leaving 10mm gap for thermal expa
fittings etc. complete. Excavation to

]
e 300 mm diameter OC (min. wall thickness 4.9mrh) 1 : 7
? 0.0000 [1232 -
— L A
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-
"""" % vTy
Afondard design I r
300 mm diameter OD {min. wall thickmacs 32 1 |
all u"(kn['sg 4.9"“.“) 1 " Oomo 10738 0
Chamber i |
0605 Cos 5 open St o | —
masonry in plinth and fuundation. ’
3.06.05.8:{i) Cement mortar 1:4 (1cement, Ssand) — 17 Tos[oz]| 06 01200
_ L
i 2 |o6[02] 06 0.1440f |
= 0.2640(5206.8_|1385.16
63.10.05-10mm thick cement plaster on fair side of wall in ‘
~ - i ______J____f
63.10.05.1-(a) Cement mortar 1:3 (1cement, 3sand) i
|~/ ] - | - ——
; ' 13 2 0_5 0.5 0.5000
: - i | 2|05 0.5| 0.5000 ,
| : : i 1.00[157.8 _ 157.8
|1015-Extra rate for finishing with a floaling cot of neat 1 | 1|o05]05 0.25
cement slurry over cetnant plaster of arly thickness. .,
: i 1 | [os Jos 1|
: i 125 ad7 62.125
Lump Sum Type : Material Display Board g [0 ’ 1000| 0
- "~ Total 16571.77
L. Deduict 10% Contractor-orafit - 1657.18
' 14914.60
* Add 18% GST 2684.63
' 1759922

Cormarnainay \m—e}\ ‘et ( Vive Xt Maxas aing
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Leach pit No.

Consntruction of Leach
pit area

Connected House

Virendra

Govind singh

Sunil

Tikaram

Near Virendra Maran

Golu

Dairy

Vikas

Shri Ram

Karan

sonu

Sewage No.-1

Pradip Vishwakarma

Bhagwan Singh

-|Prem Narayan

Titakbari bai

Near Pradip Vishwakarma

Raina Bai

House

Man Mohan

Lalaram

Rahul

Manish

Govind Kushwaha

Kripal singh

Raghuvir Kushwaha

Ravi Maran

Near Govind Kushwaha -

Lakhan Maran

House

Mukesh

Gaya Prasad

Anandi Lal

Rajmal Maran

Bandlal

Suraj singh

Vishwajit

Near Rajmal Maran House

Vishnu Vishwakarma

Laxmi Narayan

Anup singh

Narayan

Kamar ali

Jafar Ali

Ashu

Khemchand

Near Kamar Ali House

Jamna Prasad

Dinesh

Sanjay

Shanu Ali
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Location of Leach pit in Gram Pancnayat migrnuur:

Leach pit No.

Consntruction of Leach
pit area

S.No.

Connected House

Near Mumtiyaj Ali House

Mumtiyaj Ali

Kishan Lal

Bagmal

Arun Khare

Beni Prasad

Santosh

Sachin -

Rajkumar

Sewage No.-2

Near Narayan Chouksey
House

Narayan Chouksey

Radheshyam

Gopilal

Vinod

Rajkumar

Kishanlal

Jitendra s —

Phul Singh -

Pravin

Mukesh

Near Kamlabai House

Kamlabai

Anokhi Lal

Kailash

Bholaram

Narendra

Monu

Mohan

Krishnkant

Babulal

Near Ashok Chouksey
House

Ashok Chouksey

Kamlesh

Rahul

Sunil

Rakesh

Anmol

Anokhi Lal

Deviram

Shanu

Near Imtiyaz Ali House

Imtiyaz Ali

Alahin

Deepak

Maniram

Deviram
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BTG

~ Location of Leach pit in Gram Panchayat BERKHEDI BAZYAFT —

oSk LPYRA

Sewage
No.-2

Leach
pit No.

Consntruction of
Leach pit area

S.No.

Connected House

s & ai

qoi _ [sartada] 1ot

NALI SAHID RAJU KI
DUKXAN SE SADI HAAL
TAX OR LEACH PIT
RS =2.21 LAKH

RAJU SILAVAT

SANTOSH YADAV

msas3lel2a g

SONU YADAV

TULSHIRAM YADAV

GANPATLAL

PHOOLSINGH

05U fT{y)

PRAKASH

JAMNAPRASAD

RAHUL PETHARI

RAMESH PETHARI

MISHRILAL

SANJAY

JEETMAL

SHANKARLAL

BANSHILAL

HARISHINGH

LAXMAN SINGH

RAMKRSHN

NO DON

XE GHAR SE SURESH
PRAJAPATI KE GHAR
TAK RS=1.9 LAKH
TS829/F/18/01/2024
AS 08/</2024 DATE
28/01/24

NALI SAHID KUNJILAL | .

SELENDR PETHARI

KUNJILAL KUSHWAH

MOHAN LAL

DEVENDRA YADAV

SATYNARAYAN

MUKESH KUSHWAHA

JAGDISH KUSHWAH

PARAMSINGH

Viw|vN|W|N|a|WIN|-

DALCHAND

[y
o

THANSING

[
[

SURESH PRAJAPATI

el
N

RAMKISHAN

&

SHEELABAI

[y
£

KALABA!

-
w

MANSHINGH

-
o

HEMRAJ YADAV

=
~

KAMLESH

[y
(<]

DHANRAJ

NO DON
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OFFICE OF THE MUNICIPAL CORPORATION BHOPAL
o (SEWAGE DEPARTMENT)
AR e el Bhapal, Dace 22.L112Y

[[Work Order//

Sewen Uontuliancy Services
o Lad 487, A8 Sabara Shopping, Centre
Favzahaad Road Tacknow (U D)

1,;,,w' S WA LR

W gy { gt i ’ , s W i "
arvey Tnveetigation, Design, Construciion, Festing and comiuiesaaniag, of il
i

a¢ and barkhedi patlal of Bhnp

trasiment plant and gated divession structure at Suea) g
(T UL Feeder Conpeatiin g i

Mumcipal Corporatton Bhaopal and Providing and laying of 1
Sewerage Plam
Rt 1 Omiine Tender No. 2023 UAD 308990 2 date 9.1 1024,
d Letrer of Avceprance (LOA) Nao 402 dared 02.01 2024
3 Agreement Signed by biddes dated 18012024,
T
o by you with the undersigred,

b Pursuant (o the agreement dated 18.01.2024 sigoe
Conarenetbon, Testing and

Cou are hereby instructed to stan the work of Survey Investigauon, Desight,
Commissiorung of package sewage treaument plant and pated diversion strucoure at Sur
~allah of Bhopal Municipal Corporaton Bhopal and Providing and laying of 11, UT Yeeder Connection up Lo
Sewgrage Plant having scope of work & cost of work as below s«

strneion, Testing and commissioning of package sewige
¢ ot Suraj nagar and barkhedi mallat af Bhopal
and Jaying of HT, LT Feeder Connection up 1

VPR TR W
aj pagar and farkheds

Scope of Works : Survey Investgation. Design, {on
wreatment plant and gated diveesion structuy
Municipal Corporation Bhopal and Providing
Sewerage Plant s gl

Cost of Works:- Cost of work Rs. 22150000/ (Withour GS1Y Rupees Two Crote Twenty one (F1AY
fifteen thousand only) 28 quoted by You.

Date of Conzpiéxipritg e Mmuh& after date of wo ck order. e
7 7y 57 g e e
L 7 il . S ’ /’d_:ﬂ/
‘Supexintending Bogineer
(Sewage Department)

‘l\lhnpiﬂ Municipal Corporation

No, ,,.i,i..,,../S.E‘jiﬂi';?/?ﬂ’i;/é{"* i T e 1 Bhopal, Date ??)” ,;?;:.l"j
Gt : S e brn

1 (A;si,;aiﬁr%i:;aﬁxzr, M;’J;&ir'iggal Caorporation Bhopal through PLA. tor Kind information Please
9 Addicional (’j,;rjm11i.isx;inhaf,,Z'g"illﬂit"i;ﬂﬁ[ Corporation Bhopal for king information Please.
4 Executive Enginees/ Assistant Engineer sewage section lor pecessary acuion.

s

 Superiniending Engineer
o {Sewage Department)
- Bhapal Municipal Corporation
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